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CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
00, Nosi296/.99 2L

n .
Neu Delhi: this the /37 day of July,2000d
HONTBLE MR.S.R.ADIGE VICE CHAIRMAN(A)L
HONTBLE MR €3 LAKSHIT: SUAMINATHANS MEMEER (3)

1.} Mohinder Singhy'
Senior Scientific Assistanty
s/o Late Shri Jaimal Singhy
R/o Wz-@5-8, Janak pPark’,’
“Hari Nagary Clock Touwer,
New Delhi=64

73 MsiAnita Sauhneyd,

Senior Scientific Assistanty

A-483-B palam Vihary

Gurgaon=~-17 e sApplicantsyd
(By Adwcate: Shri G.JsilLobana)

...T{ . , y
Jersus '

1. Lt? Governor of NCT Delhify
Rajniwas Margy
Del hiw 54

2,' The Principal Secretaryy

Health & Family uelfare’,
Gov¥d of NCT of Delhify

5 sham Nath Margy
Delhi=54,

3,/ The Drug Controllery
Drug Control Departmenty
Tovttil of NCT of Del hify
& Sham Nath Margy
Delhi=54 .

4; Chaimeany - )

Union Public Servic® Commissiony,

shahjehan Roady'

Dholpur Housel :

New Delhi=11 Jele’s’s s s sRESPONGEN LS
(By Adwocate: Shri Vijay pandita)i

_ORDER'

Mr.) 8 JRTAdige,VC(A)s

Applicants seek a direction to respondents

to provice them promotional opportunities by including

“L
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the cadre of Senior Scientific Assistants(SSA) as the
feeder cad&; for promotion to the post of Drug Inspectors
by suitable amendnent of the rscruitment rules sudh

that atleast 20% of posts of Drug Inspectors 3re

filled by promotion of SSAs with five years' regular

servi el
éE] Heard both sidesil
3 During argum entsfy applicants" counsel has

specifically urged that respondents be directed to

“amend the relevant RRs on the line of the amendments

to the special rules for Tamil Nadu Medical Services

brought about by Tamil Nadu Govt., Health & Family

el fare Depttid G0 Ms, NowW708 dated 11i11.95 (copy

taken on record)d

4 While no doubt several: judicial pronouncemen tsy
Csome of which have been referred to by 8pplicantS§
oounseJ,)) hase recognised the need for Govts employees to
be able to look forward to promotiohal opportunities
in the ooursé of their service career‘[",‘in the interest
mo tivation and morale, wé agree with reSpondents;
counsel that it is beyond the Tribunalls jurisdiction
to direct respondents to amend the 'R:Rs in a partiaular
manner 0 as to provide promotional opportunities to
certain cate’gories of vt employees o The question
whether or not to amend the RRs is a matter exclusively
within the executive domain, and it is only when the
RRs and/ or theiriam endm';enés are ill egai";‘ arbi trary

or malafice that the Tribunal's urit jurisidiction

is attractedy?

5¢ In this connection we notice-that the Assured
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Career Progres'sion Scheme for Central Govtd Civilian
Enployees introduced by OM dated 978,199 A(copy taken
on record) does recognise the problem of genuine
stagnation and hardship faced by Govts employees
due to lack of adequate promo tion opportunities

and seeks to address itself to i‘b—;’v'.

6! In the result while we decline to interfere
in the OA we would observe that nothing contained
in this order will preclud® respondents themselves
from considering effécting the amendments in tle

- as

relevant RRSAprayed for by applicantsy if they

are so advised to dofdl

e The OA is disposed of in temé of para 6

aboved No cos t 4]
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( MRS, LAKSH7I SUAMINATHAN ) ( 5.R.ADIGE)
ME M BER (3) VICE CHAIRMAN(A)%
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